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~ For the nppllcant (s)

For the ReSpondent(S)

CENI RAL ADMINISTRAT

ORIGINAL APFLN.NO. 2 |7¢ OF 1995
THANSFER AHPLN'NO.

' I\nISC PE"I'L ON I\O.

!0. 0(.00.. 0.

,.......1U\4.€3..1;..?t????fi.... BESPONDENT(S)

IVE TRIDUNAL : GUWAHATI BENCH : GUWARATI

OF 1$95
oF fo9s fIN  NO. )
oE /1995 (IN ... NO.. )
o 195 (IN NO.. )

..‘.1:..;

e

'R J rLPI)LIG[\NT(S) .

'—VS-"

AJAL M\W—‘Q

S0, 9,

er.
M.
Mr.

..00..00.‘.0

OFFICE NCT E DQT_E | ORDER .
.....................-.‘;..................:_.-..o............‘..........nu....
v18.10}95 Mr A.Ahmed;For the applicants.
f1us” apofication 15 1y . Mp $.A1i,3T.C.6.8.C for the
form and within tire :
C.F.of e <o respondents.
flepositc: ,\,51‘ v As the thestlon raised is covered |
EPO”" > Mo, 82}({4870 by -earller decisions the 0.AR. is '
ated Q.0 .0 - & admitted. Issue notice to the respon-
. dents. Returnable forthuith. Mr S.Ali,
| .‘ %2%6)95 '5r.C.G.5.C waives notice. By consent
v W"“ taken up for final hearing.
' Arguments of both the counsel
o ' : heard and concluded. Judgment delivered
20,0098 ‘ ’ in open Court. The O.A., is allowed in
C’L’Ta‘ % 5«%'/@9‘["'5— ”&%’ ‘terms of the order. No - order as_to
1. 10,95 / ~costs. ‘ ' ‘
| M Mo@g Q%/a, A copy of tz;agc;rde; d:i;;z;SZ& 8. is ‘
passed in 0O, R.12 and 1 shal
475); 6“ /9#( Qj” 01.5 / be made part of record of this 0.A.
Mer@‘r’ Vice=Chairman
o .
P9’
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(contd.to Page No 02)
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Union of India & Ors.

CENTRAL ADMINISTRATIVE TRIBUNAL
GUJAHATI BENCH ::: GUWAHATI=S5,

0.A. NO., 217 of 1995 with 0.A.No.218 of 1395,

| DATE OF DECISION ___18-10-1995,
Shri G.C.Mondal & 23 Ors.(0.A.No.217/95) | |

Shri K.P.Pillai & 225 Ors.(0,A.N0.218/95) (PETITIONER(S)

" Shri Adil Ahmed : ADUOCATE FOR THE
e - —— : PETITIONER (5)

VERSUS

RESPONDENT (8)

- S

Shri S.Ali, Sr.C.G.S5.C. | A ADVOCATE FOR THE
. DU o RESPONDENT  (S)

THE HON'BLE JUSTICE SHRI M,G.CHAUDHARI, VICE=-CHAIRMAN.'
THE HON'BLE SHRI G.L.SANGLYINE, MEMBER _(ADMN.)

e

1. Wnetner %sporters of local papers may be allouwed to 754
sce the Judgnent ? . ,

7

2. To be referred to the Reporter or not 7

3, Whether their_Lordéhips wish to see the fair copy of - /04
the judgment ¢ ‘ :

4, Wnether the Judgment is to be circulated to the other

Benches 7 &bégng&}isu%.

" Judgment delivered by Hon'ble Viece=Chairman.

P



CENTRAL ADMINISTRATIVE TRIBUNAL, GUUAHATI BENCH.

Original Application No.217 of 1995
CWith . \
Original Application No.218 of 1995,
Date of Decision ¢ This the 18th Day of October,1995.
The Hon'ble Justice Shri M.G.Chaudhari,Vice-Chairhan.,
The Hon'ble Shri G.L.Sanglyine, Member (Administrative)

~

0.A.N0.217/95

311640 Shri G.C.Mondal & 23 others. - ,
All are serving in the office of the. , -
Garrison Engineer, -868 EWS C/o 99 APO. . « « Applicants

- Versus = :
. {
1. Union of India represented by
the Secretary, Defence, 7.
Govt. of India, New Delhi.

2. The Garrison Engineer,
868, EWS, C/o 99 APO.

3. The Garrison Engineer, . ,
869 EWS, C/0 99 APO, ‘ . « « Respondents.

0.A, No,.218/95

238016 Shri K.P.Pillai & 225 gthers.
All are serving in the office of the
Garrison Engineer, 868 E@S C/Uﬂ99 APO., . . . Applicants

- Yersus .=

1. Union of India represented by the
Secretary Defence, Govt. of India,
New Delbhi, '

2. The Garrison Englneer,
868 EWS, C/0 99 APO.

3. The Garrison Engineer,

869 EWS, C/0 99 APO. - . « « Respondents
"For the applicants in both the cases 3 By Advocate Shri A,
For the respondents in both the cases ¢ By Advocate Shri S.
. . ' : ’ ,,' Ali,SI‘.CaG.S.C.

CHAUDHARI .2, V,C.

0.A.NO.217/95 ¢

As the question raised is covered by earlier decisions—

the 0.A. is admitted. Issue notice to the respondents.

Returnable forthwith. Mr 5.Ali,5r.C.G.5.C waives notice and

M' \ Contdo 2000.



appears for the respondents., Calléddet for final hearing.

\
~

0.A.N0.218/35 3

| As the gquestion raised if covered by earlier dacisioné
the O.A. is admitted. Issue notice tovthe respondentg. |
Returnable forthuith, Nr S.Ali,Sr,C.G.S;C waives notice and
appears for the respondents. Called out for final hearing.

As the clalm5nade in both the above O.As are identical

these . are disposed of by a-common\order. The applicants in
the réspentive applications are gnanted leave to agitate
their claim in'the,single apnlication.

Facts of 0.A.No. 217/95.

The 24 applicants concerned in 0.A.217/95 are civilian
employees belonglng to Group A, B, C and D and are serving
in the DefnnCe Department From respectlve dates since 1963
onwards. Theyvhave stated that they are from gutside the
North East Region bdf have been posted as civilian empioyees
in Nagaland in the office of Garrison Engineer, 868 EWS
C/0 99 A.P,0. Their grievance is that they are eligible to
_be pald : .‘ ' |

(i) Special“(Duﬁy).Allouance (SDA),

(ii) House Rent Allowance (HRA) at the rate of 15% on
‘the monthly salary uitn_efﬂect from 1.10,1986;
(iiij Special CqmnensatorQ (Remote‘Locality)vAllouanbeA’

with effect from 1.4,1993 and

(iv) Field Service Concession with ef fect From 1.4.1993
but that these bénefits are b;ing“urongfully &enied to them

by the reépqndents; They place¢:reliance Upbn the earlier

‘decision in 0.A.,48/91, It also appears that the applicants

had filed Civil Suit N0.265/89 praying for the aforesaid

_benefits and the suit was decreed. Houwever according to the
e Tal 4y ma o (AAL

applicants the decree is not obeyed by respondents, It—&s

Unn M\.JAA%
a—neétty belng without JUtlSdlCthﬂo .

-

>ZZQ%:// ) ‘ contde 3esee
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Facts of 0.A. No.218/95 : S

The. 0.A. 218/95 has been filed by 226 applicants. They
are all clv;llan‘emplpyees belonglng to Group 'C' serving
in the befence Department . from respeotive'dates since 1963.
They also clalm the benefits of : | |
C (1) Spec1al (Duty) Allowance,
~ (ii) House Rent Allousance, o
(111) Sp901al Compensatory(ﬁemote Locallty) Allouance and
(lV) Field Service Concession in the same manner

and on the same ground{as clalmed by the applicants in the

other O. A BN

-

In support of the claim For Special(Duty) Allowance

rellanoe is placed upon the Defence Ministry O.fl. No.4(19)/

183/0 Civil-I dated V1.1, 84 and Defence Ministry Memorandum

No.20014/3/83=1V, Reliance is plaqed upon the Circular

~issued by thesﬁovernmeht of India, Ministry of Finance

No . 11013/2/86-E 11(B) dated 23.9.,1986 in support of the
claim of HRA at the rate of 15% applicable to B Class cities.
The claim for Special Compeneatory(Remote Locality) Allpuance
meant For‘DeFence department 01u1llan employees is based
upon the letter of Mlnlstry of Defence, Government of Ind;a
No.B]372697AG]P33(6)/ﬂsq/D(Pay)ﬁSerches dated-31. 1.95 with -
ef fect from 1.4.93., Lastly, the Field Service Concessmons
are claimed on tﬁbibasis of letter No.16729/0RG4 (civ.) (d) _
dated 25. 4‘94 issued by the Army Headquarter in pursuance |
of letter of Government of India dated 13.1.94. / |

The Hon'ble Supreme Court has now held that employees
haVing all Indla transfer llablllty who uere app01nted
outSLde/North East Reglon but have been posted in the sald

Region are entltled to the benefit of payment ‘of SDA under

contd.. bdeua
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3 , :
the Memorandum dated 1&.12.1983 relied upon b; the applicants.
(Sée decision of the Hon'ble Supremé,Cert in Civil Appeal
No.834 of 1995, Chief Geéeral Manager {Telecom), N.E:Telecom
Circlel& ahotHer VS, Shri Rajendra Ch;Bhatta&harjee & others
47 1495 i) Se hho-

dated 18414 95\ We havB considered thls aspact as well as the

question of’ ellglblllty of House Rent Al]ouance, Sp901al

 Compensatory (Remote Locallty) Allouance and Fleld Service

" Concessionsin our order on D.R.124/95 with D.A.125/95 dat ed

24,8,95, The applicants in those bases were also Defence

"civilian amployees like the appllcants servxng under the

TGarrlson Englneer and who had been posted in the State of
Nagaland After examining the relevant materials we have -
held that the applicants are entltled to get all these
beneflts. The applicants in the instant O.As and the appllcant
in those cases were also- plalntlffsln the same Civil Suit
namely 265/89 and they are all 1dent1cally placed. We are
satisfied that for the same reasons as are recorded in the
common order on the aforesaid €uo applications namely 0.A.
124/95 and 0,A.125/95, Similar order may,be passed in the
instant applicatio%s. Although the éppliéants claimed éDA
ffom November 1993 we shall allou thamlclaim uith effect
from 1.,1241988 as was done in the earlier cases. Similarly
in so far as the HRA is. COnCerned ‘the rellef will not be
granted as prayed- but as was granted in the earlier cases.
Other two reliefs will also be similarly granted as was done

in the earller cases.

For the aforesaid reasons Followlng order is

~

passed

(A) 0.A.No.217/95:

i) 1t is declared that SDA isipayable from 1.12.1988.

Contd. Seee

fr



ii) (a) The respondents‘are direcred to pay to the
“applicants Special (Outy) Allowance (SDA) Ulbh effect from
the date of actual posting in Nagaland on or after 1.12. 1988
as the cése may be in respect of each applicant and continue
to pay the same so ldng 45 the conces'sion is admissible.

(b)‘Arrears from the date of actual posting in
Nagaland on or aﬁter'J 12 .1988 upto dare to be paid'uithin
three months from the date of receipt of copy of this order.

iii) ‘(a) It is declared that SCA(RL) is payable from
1.10.1386, o
(5) The respo&dents are directed to pay to the
applicants SCA(RL) uith effect from the date of actual
bosting in Nagaland on or after 1.10;1§é6‘as the case may
“be in respect of each appllcant and to continue to pay
the same so long .as the concession is admLSSLble.

(c)_Arrears From the date of actual postingidn
Nagaland on or after 1.10.1986 upto date to be paid uirhin
:a perlod of three months from the date of communication ‘

of this order. ‘

iv) (a) It is deciared that FSC is admissible from
1 «4.1993, - .
(b) The respondents are dlrected to extend the
FSC to the applicants in the prescribed manner with effect.
from 1. 4-1993'0r from the date'o?xactual appointment as
the case may be 1n respect of each; appllcant uptoc date
and to continue to give the same so long as admissible.

v) (a) It is declared that HRA is admissible as
indicated below? o A

(b) The respondents are drrected to pay HRA to .

the applicants at the rate as was appllrable to the Central

Government employees in B, B-1 8-2 class cities/touwns

for the period'from 1.10.1586 or from the actual date of

éL%MLr/ contd, Bouue
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appoinfment as the case may be in respect of each applicant
upto 28.2,.,1991 and at the rate as may be applicable from
time to time as from 1 3 . 1991 upto date and to continue
to pay the same at the rate prescrlbed hereafter.

-(c) ArLearo to be pald accordlngly subject to the
ad justment of the amount as may have already been paid to

the respective applicants during the aforesaid period

towards HRA.

(d) Future payment to be regulated in accordance
uith clause (a) above.

(e) Arrears to be pald as early as practlcable, but
not later than a perlod of thxee months from the date of
commﬁniCatLOn,of this order to‘the respondents.

‘The original application ié alloued in terms

of the aforesaid order. No order as to costs.

A copy of the. order dated 24, 8 95 passed in

0.A.N0.124/95 and 125/95 shall be made part of record of

this O.A. . : )

~

(8) 0.A.No, 218/95:

i) It is declared that SDA is payable from 1.12.1988.
ii) (a) The respandents a}e direct®d to pay to the

applicants Special (Duty) ‘Allouance (SDA) with effect

" from the date of actual posting in Nagaland on or after

1.12.d988 as thé case may be.in respect of each applicant

and continue to pay the same SO long as the concession is

_admissible.

(b) Arrears from the date of actual posting in |
Nagaland on or after 1.12.1988 upto date to be paid -

within three months from the date of receipt of copy of

this order.

iii) (a) It is declared that SCA(RL) is payable from

1.10.1986,

\ : - " L4 .
‘ l;ilc ' : contd, 7ees



(b) The respondents are directed to pay to the
applicants SCA(RL) with effect from the date of actual

posting in Naéaland on or after 1.10.1986 as the case may

be.in respect of each applicant and to continue to pay

the.samé so long as the concgésion is admissible.

'\(c) Arrears from the dafe of actuai.posting in Nagaianﬁ
on or after 1.10.1986 upto date to;bé paid within a period
of three months from the date of commdnigationvof this
order. _ i

iv) (a) It is declared that FSC is admissible from
1.4,1993, |

(b) The respondents are direﬁted to extend the FSC
to .the applicants in the_prescfibed.manner'uith\effect
from 1.4.1993 or fram the date of actual appobintment as

the case may be in.respect of each épplicant upto date’

~and to continue to give the same so long as admissible.

v) (a) It is declared that HRA is admissible as

indicated belou : | | | '
{b) The respondentsvare directed to pay HRA to thé

applicants at the rate as uas applicable to the Central
Government employées in B, B=1, B-2 class cities/touns
for the period from 1.10.1986 or from the actual date Qf
appointment as the case may be in reépect of each applicant
upto 28'.2.1991 and at the rate as may be appllcable from |
tlme to tlme as fram 1, 3 1991 upto date and to continue
to pay the same at.the rate‘prescrlhed ‘hereafter.

(c) Arrears to be paid accordingly subject to the

‘ adjuétmént of the amount as may have already been paid ﬁo‘

the respective applicants during the aforesaid period

towards HRA.

(d) Future payment to be regulated in accordance with

M ' contde B.eee

clause (a) above.
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(e) Arrears to be paid as garly as practicable, but
not later than a period of three months from the aate of
cohmunication of this order to the respondents.

The 6riginal applicat ion is allowed in terms of
. .the aforesaid order. No brder as to costs. _

A copy of the order dated 24.8.95 passed in 0.A.
No.124/95 and 125/95 shall befmadg'pért of record of

this O.Ao

>4

( GJL.SANGLYINE ) 1 | ( M.G.CHAUDHARI )
MEMBER (A ' _ VICE-CHAIRMAN

Pg

(R
/



Contral A< b 7 afian T s

- 2 1SEP1995 L
%6\ GIn hhe - Genm%)l/ﬁ.dmmi strative Tribunal
v &
L kil ”m‘%mm_d Bench at Cuwahati.
0.4 No. D\l% of 1995,
shri G.C. Mondol & Others.
| Applicants
- V8 =
Union of India & Others
Respondents.
. INDEX /
s1.No. Description of Documents | Page No,
1. Application ‘ | 1 to 10
2 S.D.A. as per Memo No. 20014/3/83-E-IV A o A
Govt of Indig Ministry of Expenditure New
Delhi and 0.M., No, 4(19)/83/D New Delhi ,
dated 14 Dec 1983 (Mnnexure-1 :
3. H.R, A as per Clrcular No. 11013/2/86-E-11 15 1017
: (H) 23.9.86 issued by Govt of India Ministry
of Finance (Dept. B genditure) New Delhi
23.9.1986 (Anmexure=2)
4, Judgment & Order of 0.A, No. 48/91 dated |8+ 93L
26,11.93 (Annexure~2 (i) |
Be Speclal Compensatory (Remote Locality) as 9.5, 9\3
. per letter No, 16037/R/A2HQ 3 Corps
" (Mnexure-3) , |
6. Letter No. SB/37269/AG/PS3(a)/165/D/(Pay) 24 +v 34
dated Services dated 31.1.95 (Annexure 3(1)
7 Fleld Service Concessions vide letter No. AL 4 26
16729/004 (Civ) (d) 25th April 1994
(Annexure 4 ) -
8, Photocopy of Office Memo“andum issued Jt. 3‘7 %(7
_ Secy the Govt. of India (Annexure-5
e Judgement and Order Dated 19.12.94 passed , -4@ "YO C‘5

by the D.,C. (Judiecial) Dimapur, Nagaland

@

Filed by

MQ‘S ¢ » Ad ca:;e.C%/

'ﬂ\ﬁ

R
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X

2
3
4.
5
6.
7.
8.
9.
10.
1.
12,
13.
14,
15.
16.
17.
18.
19.
20.
21.
22,

23,
24,

In the Central Administrative Trivunal

Guwahati Bench, Guwahati.

Application under Section 19 of the (entral

Administrative Tribunal Act 1985.

Case O.A. No. 21F of 1995
BETWEEN

311640 Shri
260088 Shri
216833 shri
264666 Shri
201694 Shri
220150 Shri
220105 Shri

GeC Mondal, PEON.

N.K. Kar, U.D.C

B.C. Ghosh, Supdt, E/R Grade-1
Samar Chakraborty, S.A, Grade-II.
A.K. Bondopadhya, S.A. Grade-l.
S. Jabbar, Office Chowkidar.

P. Khalkhu, Chowkider.

MES 202175 Shri T.B. Bhattacharya, Supdt, B/R Grade-II.

243485 Shri
234117 Shri
311608 Shri
263195 Shri
208173 shri
- 224065 Shri
216499 Shri
263544 Shri

K.P.Kewat, Peon.-
A.K.Dutta, Supdt, B/R Grade-I.

Surindra Kumar, Supdt, E/M Grade-I.

S.K. Karmakar D' Man Grade-I
Nilendra Roy, Supdt, B/S Grade-II.
Abdul Rouf, S$.K. Grade-I.
Monoranjan Roy, S.K. Grade-II1.
R.C. Das, Asstt, Engineer E/M.

MES/201085 shri N.K. Kundra, B/S Grade-II.

ues/2"™ 3hri

D.R. Khati, B/S, Grade-II.

MES/268151 shri S.K. Nag, B/S Grade-I.
MES/201185 Shri Angsu Gopak Saha AE/ B/R _
MES/265840 Md. Kaium Ansari, Supdt, E/M Grade-II.
MES/242028 Shri G.C. Bora, U.D.C.
MES/238173 Shri Ramesh Ch. Baishya, BSO
MES/216447 Shri U.S. Prasad, AE

Union 6f India and others.

» ses oo A licani:_g_o:
Now all are serving in the office of the G.E. 868 EWS

.= And- | c/0 99 APO

eeseeees Respondents.

.oou.p/;
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1. Details of the Applicants:
i) Nane of the applicants := 311640 Shri G.C.Hondal, Peon
and 2% others.
ii) Designation & Office  :- Peon,
Uffice of the G.E., 868,
B.W.3. C/C 99 A.P.C.

2. Particulars of Respondents :-

i. Name and/or designation : 1. Union of India,
of the Respondernts. represented by the
secretary Defence,

Govt. of India, New Delhi.

2. The Garrison Engineer,
868, E.W.3.,C/C 99 A.P.O.

3. The Garrison Engineer,

869, E.w.3, C/0 99 A.P.O.

3. Particulars of the Order a.ainst
waich the application is made :-
i) The application is made for nom-iuplementation of -
(1) Meuno.No. 20014/3/83-IV Govt. of India, Ministry
of Expenditure,New Delhi and U.M. No.4(19)/83/D,
Civil-I dated 11.71.84 regarding payment of S.D.A.
(Special Duty allowances)for civilian employees.
ii) Non-implementation of 3chese of H?R.A. (House Reut
Allowances)at the rate of 15% on the moathly Salary
as per circular No., 11013.2/86-E.1I(B) dated 23.9.1986
issued by the Goveranent of India, #Minlstry of Finauce
(Departacint of Expeaditure)New Delhi and Hon'ble
Central Administrative Tribunal, Guwahati Bench Case

Nc. {.A. No, 43/91 judguent and order dated 26.11.93.

iii)Nom-implementation of 3chieme or shceues of Special

Compensatory (Reaxote Locality)allowances to Defe:ce
Depart.ient Civilizn employees as per Letter No,

3-.0
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16037/R/A2 H 3 Corps (A) C/U 99 APQ. ismued by the under

Secretary, (Defence) tc the Govt. of lndia and as per Govt.

of India, Minmistry of‘Defeace, New Delhi letter No.R/37269/AG/

PS3(a)/165/8(Pay)}/Services) dated 31.1.95.

iv) Non-implementation of Sclemes of Field Services consessioss

62.

to civilians/eaployees of Defence Service coantaimed in
letter No.16729/CRG4 (civ.) (&) dated 25th April,1994

issued in persuaice to Govt. letter No.37269/4G/PS3(a)/
D(Pay/Services)dated 13.1.94 with effect from 1.4.93.

Jurisdiction of tke Tribunal

The applicants further declzres that the applicatiorm is
within the limitation prescribed in Section 21 of the

Administrative Tribunal Act,1985.

Facts cf the Case :

The facts of the Case in brief are given below =

That your humble applicants are all Indian citizens

as such they are entitled to all the rights and privileges

gauranteed under the Constitution of Iandia. The applicaats

are all civiliau employees belomg to Group A7B,C,D and

they are serving in the Defemce Uepartuent siace a long
since

time. Some are workimg/1963, some are from 1954, :ome from

1981 and some are from 1987 and onwards.

That the applicants are from outside North Fastern Region
and mow they are serving in different capgcities as Central
Govt. Civilian employee in Nagaland im the Office of GE

2368 EWS C/C 89 A.P.C. They are sefvimg as S.A Gradé—II,
Supdt. B/R Grade-II, Chowkider,UDC, Peosn, D.Mam Grade-I,

Asstt. Engineer, BE/M etc.

.p/b..
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6.3 Thuit all t.e applicants have got a common grievances,
commoa course of action and the nature of relief
prayed for is also same and similar and hence having
regari to the facts and circumstances they intend to
prefer this instant application jointly and accordingly
they Crave leave of the Hon'ble Tribumal to imkvoke the
power of the Hon'ble Tribunal under Rule 4(5) (e) of the
Central Adainistrative Tribunal (procedure)Rules,1987.
They also crave leave of the'Hon'ble Tribunal and pray
that they =zay be allowed to file this Jjoint petition and
pussue the instant application for redressal of their

common grievance.

64, That umder the Central Government various order, ifemos,
Circular, the Civilidn enployees serving ia Defeace
departuent in Nagaland are eligible for certain benefits
for involviag risk gf life along with Armed forces. These
civilian employees are finally entitled to the following
benefits., &=
i) S.D.A (Special Duty Allowances)under the Defence
Ministry,0ffice Memorandum GMBi,4(19)/83/0, New Delhi
dated 11.71.84 and Finance sinistry riemo.No.20014/3/83-E-IV
@ovt., of India, Ministry of fxpenditure, New Delhi(a.nexure-1
ii) H.R.A. (House Rent Allowances) at the rate of 15%
onn tire monthly salary as per Circular No.11013/2/86=E~
II(B) dtd. 23.9.86 issued by the Goverament of India,
Einistry of Fimance (Department of Expenditure)New Delhi,
the 23rd Septeuber,1986 (Aanexure~2)with effect from
Xty 1.10.86. Applicamts case is covered by the judguent
and order dated 26.11.93 passed by the Hon'ble Yribunal

Gauhati Bench in C.A. No. 48/91 (Annexure-2(1).

PeeDHes
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iii) Special Cousensatury (Reaote Locality)allowance
to Defence Departaent Civilian eaployee as per letter
No. 16037/E/A 2 Ha 3 Corps (a) C/C 99 A.P.O. issued by
the Umder Secretary [Defence) to the Govt. of India
(Annexure-3) and as per Govt. of India, Ministry of Defence,
New Delhi letter No.SB/37269/4G/PS 3(=a)/165/D/(Pay)/Services
dtd. 31.1.95 with effect from 1.4.9% (Annexure-3(1).

iv) Field Service Congessions to the civilian eaployees

of Defence Service vide letter N0.16729/004 (Civ){d)

25th April,1994 issued by the Director (MP) Urg.4{Civ.)(d)
for adjustaent Ge.eral Aray Head warter, New Delhi
(Ainnexure-4) iszued in persuance to Govt. letter No.37269/
AG/Ps3(a)/D (Pay/3ervices) dated 13.1.94 with effect from
1.4.93. |

1

That t.e applica-:ts being civilian wefence emnployees
serQimg in Negaland which i1s B clasy city are eligible

for the above benefits but uptill now these benefits not
being entemded to the applicants by the authorities there
by Aespondents have deprived the applicants from legitimate
dues and as such they have filed this joimt petition before

this Hoa'ble Tribunal seeking justice.

That your spplicants have all Indian Traasfer Liability
which is ome of the condition for graﬁti@g S.D.A.(Special
Duty Allowances)to Ceatral Goverament civilian easployee.

Anmexure-=5 is the photocopy of the Uffice

Memorandum issued by the Jjoint Secretary to the.
Govt. of India.
That your applicants having failed to obtain the bemefits
mentioned above inspite of their repeated requests both
oral and im writiag. The applicants are compelled to file

a suit im the Court's of Deputy Commissioamer(Judicial ;Uimapur

Nagaland beiag T.S3. No.
«.D/6..
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6.8 That your applicants along with others mumbering 224
filed a Civil Suit No.265/89 &géinst the Uniom of Iadia
and others before the Deputy Commissioner{Judicial)
Nagaland, Dimapur praying for decree for payment of
S.D.A.,H.R.A.,Special Cempensatory allowances(Remote
Locality)ailowances. The suit was contested by the
Union of India and others. In the said suit the defen-
dants took a plea that the Court of Deputy Commissioner
(Judicial) has not jurisdiction to adjudicate the above
allowance of Ceatral Govt. employees and the case is to
be dealt with by the Central Administrative Tribunal
Guwahati Bench. The “eputy Commissioner decreed that
suit vide judgment and order dated 19.12.94 giving a
direction to Unicn of India and others to pay special
Duty Allow#ances, Special Compensatory (Remote Locality

allowances),House Rent allowances by the Respomdents,

Anpexure-6 igs the photocopy of t.e judgment and
order dated 19.12.94 passed by the Deputy Commissio-
ner {Judicial)Nagaland, Dimapur in Civil Suit No.

255 of 1989.

6.9 That ianspite of the aforesaid decree the Respoandents are
not paying the decreetal amoumt to the applicant raising a
B pdint that the said decree being a Nullity haviag no jurisdictio
to pass the decree by entertaining the suit. The Respondents
are rot bounl to implement the illegal decree and as such
the Hespondénts are not bohnd to pay the above benefits
to‘the applicants. The cpplicants are not goimg to execute
the Decree passed ia Civil Suit N6.255/89 of the Deputy

Coanissioner (Judicial )Nagaland.

oD/ T
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That your apglicamté beg to state taat they having fulfilled
all the terus aud conditions of S.D.A.;H.R.A;,Special

Compensatory (Renote Locality allowa.ice)fidkd allowances

‘and other allowances as aduissible as Central Govt.

enployees serving at North dZastern Regionm particularly in

Nagaland, they are entitled to above mentionedobenefits.

Reliefs Sought for:

Under the facts and circumstances narrated above it is

prayed that the Hon'ble Iribumal may be pleased te direct

the ResppndeﬂtS'par%icularly Garrison Engineer 868 & 869

EdS Dimaéur Nagaland to pay the féllowing fimancial benefits:-
ij S;D.A. as per Memo .N0.20014/3/83-IV Govt. of India
Ministry of Expenditure, New Delhi and C.M. No.4(4)/83/D

New Delhi dated 14th lecember,1983 with effect from November,

1983.

ii) H.R.A. as per circular No.11013/2/86-E-II(B) issued by

 the Govt., of India, Miaistry of Finance (Departmnent of

Expenditure)lew Delhi, 23rd Bepteumber,1986 and Hon'ble
Central Administrative Tribunal Guwahati Bench O.A. No.48/91,
Oche No.124/91,0.4. 125/91 judgment and order dated 26.11.93

and 24.8.95 respectively with effect froa Septeaber,1986.

1ii) Special Compensatory (Remwote Locality)allowance as

per letter No.16037/R/A2 HQ 3 Corps (&) C/0 99 APO dated
6.3.4995. issued by the HG 3 Corps (4) C/0 99 APO reproducing
the letter. issued by the Under Secretary (Defence) to the
Govt. of India, Ministry of Defence, New Delhi letter No.
B/37269/4G/PS3(a)/165/D(Pay)/Service dated 31.1.95.with
effect from 1.4.1993.

..p/8..
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iv) Field Service Concessions vide letter No.16729/CG4(Civ)
dated 25.4.94 issued by the Army Hd New Delhi om the basis

of letter No.37269/4F/PS3 (a) 90/D(Pay/Services) dated 13.1.94
with effect from 1.4.1993,

v) To pay the costs of the case to the applicaats.

vi) That any otizer reliefs or reliefs tnat may be entitled

to tiie applicants.

8. Grounds and legal provisions :

8.1. For that tae applicants being civiliam employees

serving in Nagalend and being attached to Armed Force are entitled
to all the finmancial benefits mentiocned above under tne various

scneme,letter,circular etc.

8.2. For taat there is no Jjustificistion in deayiag the
said bemefits to the applicants and the deniah has resulted
in violatioa of Articles 14 aad 16 of the Cosstitutiom of India
‘as such other similarly situated employees have been granté@ the

said beaefits.

8%3. For that the applicants having fulfilled all the criteria
laid down in the aforesaid memoraada towards graatimg of S.D.A.,
H.R.A, Special Compensatory (Reaocte Localityjallowance,Field
Service Ccncessions, the Respondeuts caunot deny tne same to thé

applica.ts without any Jjustification.

8.4 _For that it has already been conclusively held by this
Hon'ble Tribuasl in other cases that the applicants are eatitled
to the benefits and thus the Respondents ought to nave paild
the sald benefits to the applicants on their without issuing

upocn the applicants to appruach any Court of Law,

8.5 For that it is settled propositicn of law that when
same principles have been laid down 1s given cases, all other

..p/9..
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personal wiho are similarly situated should be granted the
saldl benefits without requising thea to approaciy any court of
law.

8.6, For that the applicants having been‘denied the
said benefits withiout a.y reascaa.le éxcuse and withéut afore
ding cny opportunity of being heard, t.er. is violatica of
the principle of zatural justice and accordingly proper relief

is required to be graanted to the applicants.

9.  Details of reanedies exhausted:

398!

Thet tre cpolicants declare that they have availed of
all the remedles availuble to them uin.er service rules

etc.

10. Matters not nenling with aay Courts etc:

The applicants furtaer declares tnat the matter regarding
whicih this cpplication has been made is not pending befcre
any court of law or aay authority or a:y otner Beuch of

the Tribunal.

11. Partficulars of the 3ank Draft/1.P.0. in respect of

application fee =

1. Mumber of I.P.C. = 09 BATGR O
2. Naue of Issuing Post Uffice :- Guwalwb
3, Date of Issue of I.P.OQ. 1= 90,9.4% ,
b

4, P.0. at which payable :- (;Q&Jmk;k

12. uJetails of iandex :

In Index iam duplicable coataining the details of the

docuatents to be relied upon is enclosed.

..10..
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~Verification-

I, 311640 shri G.C. Moadal, the applicant No.1 serviag
as Pecn under Garrison Emgiaeér, 868 EWS, C/C 99 A.P.O.
Dimapur,=Nagaland do hereby verify that the contents
from 1 to 13 of the applicants are true to ay knowledge

and belief and I have not suppressed any material facts.

And I sign this verificaticn on this Q\ ta

day of September,1995 at Guwahati.

@//p%ﬂgﬂ/Q
/7;@{%?/N&0” ?;//é;éij
Sl Gowss b et Hordr

Signature:
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NO. 11013/2/0€-E-11(b)
HOVENMMENT OF INDIA,EINISTRY OF
. FIPANCF (Department of Exprnditure)

New-Delhi the 23ru- September 19a6,

OFFICE_MEMORANDUM \
endations of the Fourt Pay Conmission ,Decisions

of the Covernment relating to grant of Compensatory(Clty) o
& House Rent Allowunces to Central Government Employces, -

Sub 4 Reconm

The undersipgned is airected to say thet,consequent upcn

the ducisions taken by the Covernment on tle recommendations of .- .- « .. |
the Fourth Pay Coumission relating to the wbove mentioned ullowancer -~ T
Vide thés Miniastry's Resolution No.14(1)/1Cc/86 dtd, 13th Septeaber
19CC, ttie President 4y pleased to decide that in modificution of
this Finistry ¢y, NouFe2(37)-E-TI1(B)/€4 dated 27-11.19(5 us
8mended from time to time for Coipensatory(City) and House Rent

Allowences to Central Covernment empldyers shall,be edmicsible at
the following rates. “

COMPENEATORY (CITY) AILOVAKCFS "

Pay flunge

Awount of C,C.A, in class of cities
(besic ray) - ‘ (b, p.m) .
_ | A B-1 B-2
Below 144950 30 25 20
5.55C cna ebove but below B.1500 45 .38 20
k.150C and above but below k.2000 75 50 20

F.2000 and gbove 100 75 20

Lete :- For 14 specisl locolities,where C.C.A at the ratcs applica-

ble tc B2 clpss cily are Leing pai€,frech orders will be 1ssued
seperctely. o7

A

11 MCUSF_RFNT ALLOVANCE: " ' |

Type of accomnodation Pay range in Amount of H,R.A.payalle in

to which entitled revisgsed scales lepom

} . 6X Pay for ent- A,b-1,B+42 C cluss Unclags-

4«

LY N‘Q.G\ J

1l2dment, Class ci- citles {fied

WY e ties, places
AP

Lrfo 750-949 150 70 20

2 3 4 5

J

el ‘.'0‘391“" 950-1499, 250 120 50
s OO, 1500-2799 450 220 100
S 2800-2599 £00 300 150

Oweﬂ‘{;m;v“ﬁ‘fﬁ..« at ebove rates shall be paid to all euployees (other

LN 2

thar trose provided with Covernment owned/hired sccomodution) withe !
out roquivring them to produce rent receipts,these euployecs shall,

Cont” . to P.2

'M%@
oy

I
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. o .

ho.over, be required to furn&Jh a certificote to the eflect then !
they are incurring some expcnuiture on rent/contributing towards
rent. H.R.A. at above rates shall olso be ruid to Governuent
fLployces living tn their own houses subjuct to their furniching
certificete that they cre paying/contributing towards house or
nronerty tax or maintennnce of the house.

" 3. Where H.R.,A, at 15 percent of puy has been nllowsd under
sweclia)l orders, the same shall be given as admissible in A.Bi- 1
iand D~2 class cities. In mih other cases covered by special order .,
| HRA sgall be admissible st the rate in C class cities. In buth thease
cases there shall be no upper pay limit for paynent of HRIA,

4, . The other condition at present aprlicable for pront of WWA
'in cuses of hsaring of sccomwodation and other cetegoties shall
contlinue to Le aponlicalle,

5 Pay Sor the purpose of these orders, will bLe ‘pay' &8,
defined in F.R.9(21) (a) (1). In the case of persons who continue
to Jdruw P&y in theupgdles of pay. which prevailed prior to 1,1,19€6
1t will 1nclude in addition to pay in-the pre-reviged « scales,
deainess pny, dearness allowence, Additionul Learness Allowance,
Ad-hoc UA and Interim Relief eppropriste to that pay, adnissible
under crders in existence on 31-12-1985,

<. These orders shall be effecilve from 1-10-1986,
For il.c period from 1-1-1986 to 20-9- 1986, the sbove &llowince will

be druwn at the existing retes on the nation<l pay 1in the pre-xx
revised scale,

7. These orders will apply to civilien cuwployces of the
Central Government belonging to GCroups 'BY 'C'. & 'D' only. The wx

orders 111 also apply to the Group 'B* 'C' & 'D' civil empldioyees
paid from the Lefence Service's Cstimstes, In regard to Aried
Forces I's!rsonnel and Railway employees, sepirate orders will be

tasued Ly the Minlstry ol Defence und Depurtment of Rullvuys
respectively,

e. Th g0 fur os the persons serving in the India JAudit wnd
Acccunt. Uepartuent are concerned this order issues after cunsul-
totion with the comptroller and Auditor Cene¢ral of Indid.

9. HidJl.Vcrsion of the order is ottached.

Cowe Sdf- .
: : ( Bs Ps Vorne )

- Join Secretury to the Govermuent i lndia
s C

M) Miri:triec and Yepartment of the G overmiucat of Indie «1c. s
per aisiribution list,
Copy Joriurded to C&AG end UPSC etc.(with usuil puwber cf s, .re

copies) +S per standurd endorsement ligt
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. N5, 14017(1)/88-3(FRA) Datad the

Sub.- Housp T.ant Adlowsnc circular S»\__l‘jf;gj),

Dl T e

A cdy cf tho Ministry of Fin~nc- Dostie o7 é€xpentiture
O.k.Na, (1) 11015/41/8¢=2.11(L)/87 1. 13.11.67, receives
- fror “he NMinistry of Stecl ~n? bincs, Doeartr st of Pincs,
-Now D-1hi un-der tihess ity heo 20 'l//u7 -1 F dt. 10t .dnuuyﬂ}
is firwnrda for inforradn  and nacr-ssary acliin.

.

. }H/ﬂ.a bl "‘?

( 'o ) sz
A lrllgd“'tl\l ffice
for Dircctur (\nnlnlstrmliu) '

Dy.N2. 51/3/88

The undersivne” is directed to rafer t2 -ara U of Hs Ministry,
Office Mororandur »f even nurbar 2ate 19.2.87 ragr-dinc ontral
Givarnmant ersteyees balon-ing 13 Grm TETBETICY apnd 'L oand ake
pare 1 of O.k¢ of ovan nurboer 2ated[02.9.1987 roc e ing cenirl

Governran” amnloyoces  belonglng to {,rvu* 'A' con the suFjxd notad
albzve nnd 1y sty that conscusnt uion fix-~ti-n _of f])t vis of

Jipence foe for resicdontial cccerre 97t t3on urse caliiGave vt
SIT "vZr=thz cSurtry vVi=sT irn"txy w0 Loavalooront (D;r ct )ratg

~{ Estate)® O.L. .m. 12035/ (1) /65-P 51, 11(1) 12" 7.8.1987, theo ’J‘L')
the Preii~ st is “1l2ase” t2 drci‘e thot €.ntral Goviriédmt .- z.‘..y-w
bolan: 1nr\ 12 Grou-: "A' '[! 'C' ane’r 'b‘ w.rkin: in v“lcud cl* Sfioa

citi*s ~n” unclassifia ~lac: "ull boooanti bl d__‘t ¢ty oot
in licu of kant Freo _ncuug_Hu "N % unrl XS~

e : ”"’-—""'-"—""\...—.—— e S e T

(i) Annunt char-e? as licaence for Gaversw entAagerir2dation
as fixed in torms: of Kinictry of Urkzan Dovolowat
(Ditoctarate of Estn t.)'s above m: nn nad O.A doted
7.5.1987 and ’

(ii)House P-nt Allowrnce ~difissikle it~ curras anding
: &u\tuyLSSﬂ{n that clyssifio’ c1ty/-nr.c1155111*' nlaec
in torest of st 1oaf thig hiniclry's O.b. L 5.11013/2/
86-E-11(B) ¢:ta~ (23,9, L%_Q fx contral Governrent
:‘nlay‘ 2es balon~int to Grouss 'BY 'C' and 'DY and nern
.F.No, 11013/2/d6 E.IT(E) d.te 1933787 for °
C*ntr 1 Governmant er nloyzes belonginag Yo Grous -A.
2. Other terms 1n"c:)nﬂlti“nr sor 2™ 1551tllity D cumpansatin dn
licu ~f vint free accrr~rtion in~icated in ihis r.'inistr,/'s office
I'sper-nur Jotzd 19, 2.L1_¢_n'* 22.%.37 rercin the saie,
" 3. Those ar-ers shall t v 2fF et fror 1.7.67.. .
« 92 far as persans sarviny in the: Indian Audt and “Accounts Noato.
are concerne?, thase or-ders issue aftor cnsult~tin with contr-llx
arct Auditsr Genernl of Indi-,

‘

Sd/"‘t"‘.-No Sinha
tkt /- S Dircctr
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Tho applicants numbe r{ng 47(f0rtybuvuh) Wt !

Group 'CY and W Gwployeas undur o Jidiclor,

. Lwological turvey of India, Operation NJHL}LT*TNJHAMHU"

at Vimapur, Nagaland, Tniag dpplication Ly L

LU Legayp

Section 19 gf the Adniniastrativag lr(hunuis hoo 1agy

v o Lihd Jutle -

clatming Houso Rent Allowancu (HRAR)  wy

8npplicabla to 'yt cluus cltivs, f.o. al v Lute o

190 of thoiy pay aind alsov claim LOmpunsaliivin ut v

4 . P . .
rata of T §n Llou of Ront §rue Accumingeat ton e ).

Thoy clulm that Nagalend falls within ‘' clusu cliiag

for Lho purpose of HRA and compunsation i1a liow or wa,

2, It is an admlltad Fact Lt Lha wnloywaen of .

+
tho vospondont Ofruectorate 8ro vntftled o yaat ryaa; |
sccommodation in Nuogaland, but thoy wors not yiuven Frup |
Qovernment accommodation, ‘ i
3. Loasrnad couneal Mr NoN, T plda,

|
Vlor Lo Gealacant e ‘

submits that it wasy astablishod vidy judoaunt J.tog

[P RIR ¥

3V.313.1990 in behoN0LA2(G) /69 of this Looaon end July

coalirmeu by tho Suprums Cougt vidu ordor dated 14,2,1993

1n Civil Appaal N0.2705/9N that Wagulund in Caneral i

‘0 class citty ung thae Central GCovornment erpicysas i

there are entitlu't‘l for pnafits of 'g!

class citjuvg l
A-9rantad by various circulars wnd of ficu mansranda.

My Yrikha soad out tha roalovant Cifice Nunoysada., hase

submissions aro not disputed by leavnced Sy, C.6.% .0,
Mr S. Ali. Wo have parusod the Judgueints and oigers

. |Ireforrod to by #ir Trikha, Nagalund hag buaen recagnisud
|
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prosident 18 plopa.ed Lo decida that

‘ vulonging to
ps ‘A’ gy, 'CY anc 19t uorking 1o
lossitlod citioa und uncloassifiod
vill be entitled to comwensetion in
A Lcommpdation ay unudet -
(1) hmount chargoc as licencs feo for
Qovﬂrnmant Accommodution as fiavd
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(1) Hodio Rent ALTouanct widaivsiia
to corinaponiting omployvas i
tht ctaacitiod vty fum Lanat.

\pﬂ Prod place s togme ol paae

of this Mlatabay s U, do, b/

2/00-t  1E(H), dalog 2y, V0o

Tor Contral Lovaynnent omiplay . oo

boloaging to Liaans YUY WY g

O wod para Vool UM G V0 Y/

27060 11 (0), datng Y.y d0a7,

tor Cuatyal Govosanuat

Loelonging to Group ‘A

2, Othoyr tagma wnvd conmitians for aoes oal=
bility of compsnsation fo 1iwu ot tant-
fiev0 nccomandatlon Jnddcatad fa Liie
Alalatey s O00M1co M motaadum, datun
19.2.1007 snd 22,%.197, 1unein tie

viployeus

DN
). Ihose ordors shall taku wffoect fiowm
VL2190

1o cumponnation te Mlxud wl V(o of tha maainly

ganlumdils clacolatud wilh sofotoace Lo pay; vida NiIL

widdes pera 2 of Lhe Govarament of {oaa, Mimaatsy of
U tnunce 0o Nomorandum No IVOVL/a/ uG-c L1 (L), 31

dalod 20,5, 0000, (hesa Ut fee 2

ERIITE SURE TS PO PIVRO PR
¢lreulatad by Luological Supvey of taala, Culoeita

vido osung &u.\aulv(l)/uj-s(nuk) Jutad 20 90000 tor

noLeanary action by ulll hianchies, Therelois, wa bolu -
that Lthe applicanle are untitied to :‘.om;.:.na.a(um ul

the rauto of TWe of pay in llob of guat f}au dCm 2 -

Llon with effect cyom 1,.7,1907 fa teama of G'.”..;u‘] o/

A0 11 (U) dabug 13,0199 Iy addittug of the tiata,

5. The :ipnncm\l.s ub1g ‘nnt entitlod to Yoo
“umpensotion in 1[ou cf yont €pou surummodaiin, far (N
sonth of Hovambher 1979 and thoy aro Llioble tu yufuad

that amount,

G, . In thy coault, this wppllcation {a allouad,

s

Ihe raspundonts ars c¢ivected to pay BlA Lo the applicant
al the rate ¢f 190 of their pay from 1976 ang wt fist
rola groupuias ulih drroét from 1.10.1946 Ln teima of
0.M.140.11013/2/036-L .11(8) dutud 23,9,19%00, Vna rusponceats

ce furthar gliyuctod to pay compunsction el Tus of the

muidhilyceaes
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A copy of uovt'on In

dia, Min of per letter No B/j?JGQ/AG/PS 3 -
(u) /16575 (”vr ~§yy1ggw) dated 31 Jauy 95 3 s Tud berewith for your 4
ufo and nore yfuct‘u' Please,. -
B \)u bt
. o (D’Obhwwl)
. ;ﬁ'-” ,? Injor
My e DAAG.
N 1r/* ) Tror Cos |
; Cbpy of abovb quoted}1e+tcr :
AS_Al'VE ’ .
P ) i i
."_ si.r’ ‘ : N " ' te .
RGN ST

¥ ‘T er to para 13 of Govt lgtier No 37269/ pG/

, 3(4)/D(£’V/a“"ViCLS) dw*cd 13.1.199” ang to colvey the sanetion of
,he Presicent to the tox lowwng Fiecld services Conou331on, to I'"ecnee

FLVl‘idpq in the newly defined Ficld gren as "Pd Modi rieq Field

Lag. qulined in. the. nove mentioned letter o -

.;,“ Loy Y S

fifﬂiﬁ(i):JnDePcncu Ci

Arnag

viliqn employees sepvi 1ag in the nuwly defineq
WFleld mrcas will™continue to be extended the cuncchlonr
n-'cnumcrd*cd in: Arnexure 1014y Govt . letter No 'p/n GA,AL/Ps 3
;( 2),'9 ?~-/u(Poy/sth1ros) dated 25,1, 1664, Trfcnge Civilian
lOVPf uGFV&Hp 1v'ncdly kalnod Modlfled Field Areas wil
cxtended the concegsiony cuumuratgd in Acpx B
FS‘NO A/H.}?G']/AC/"’C’(l))/’l%-—u .‘/U (l’ﬂy/.,,or".u.es)

*{%11) In dddgtldﬂ to- Lbove. Lt Lﬂxun~b-uivlliﬁn emy Lrveasg
‘suleng in thel ey d«Jlnnw Fhr

1 i
teld Arcag sad Modirfen ftold IR
DUEAreas will be entitled to pevuent of Specinl. uOJQ&u\n-“)y o
o ‘\u&motc Lur'dity) xllowancu Lid other allowgnoou‘es agnissivla.

oo T Dardmae™ of “1llan 08 pér-the exigting Jnatruutlpnq lgsueq
; ‘by uhld Minleg/ f“cm time 10 ting, , i
2 lhbo\ uxdc“" lel ;omg into 1urcc

wet lgt Apil; )jkm“_“~ _ R
Je 0 This {nsges With the concurrence ot Finonee niviu;qn of thia .7
“ihTvidae ther uo No.b(i)/GJvAP(1h-PA) dated 9.1, 199570 SN
o SR i Xo-
R o Tours. 1q¢1hfully. N
: a
, 94/~ x.x x.x Vo
g S (LT uan 'éu,"-“
Y. ;_UndGP"Sanataru to the Covt; oi anid _ R

‘.
N

. - . P
N . fa s




A eqgEn

AU RITIVNY S SRV

: : . oy "_ |
- | a 23E?’T .  ;"'nghﬁ*wzahtgfifS(:'é)
A e foosseac-3()
—24~

Y

—

OFFICE OF THE C.D.%. UDAYEL VILAR, RV GUMIAATI=171

— man e et eee mem WS s eme e e e s T maw e e

Part.1.00. No. 21 Dated 9.5,95.

Sub:- Field Servic. Concessicns te Nefeonce Civilians
'?Eﬁﬁiﬁg‘fﬁ*tr:’ﬁEWTV“GSTined tield Arcas.
N o ———— Py )
Govt. of Tadia, Minlstry of Dolence How Delhd letter
Nos.B/37269/AG/PSB(a)/165/D/ZPﬁy)/Services) . ted 31.1.9% and

B/37269/2G/PS3(a)/730/D(Pay/S:~vicze) dated 17.4.95 arc
roproduced boelow for inf.rmzilon -1 necessary action.

“P1leoas: acknowloedye raceipt.

NO.PaY/O1/ x\. - Sr' .\'.O. (P:\y)
Datous ‘;{c\ N ";L,/S
Distributions-

a) All sub-offices :.- As por stundard Ljst.
B). All scction 1n ALO,

c) Spare \N‘ o '\///
F«:’:‘ . e cﬁi().Ql)ay )

o G 68 mwm e cew Gm e e e vem e

R — - -~

I am'dir:cted to rolor to para 13 of Covi. letter 0. 37T2659/AG/ -
Ps3(a)/D(Pay/Sorvices) dated 13.1,1994 and to convey the
sanction of the President to the folloving Ficld Service
concessions to Defence Civiliaas in the nevly defined Fiedd
Areas anG Medified Ficeld sreat as uefined in the above nentionned
lotters..

(1) petenca Civilian wmployces serving in the newly

dofinod Fiold Arcas will coantinue to bu oxtended the
concessions cnumcrate d in Aancxu.. 'C' to Govt.lcoter

N /02584/4G/P55(a)/97-5/D(Pay)Scrvices) datad 25,1.1964
Dofonce Civilian waployees sorving in newly defined

Modi ficd Field xxp¥ayexx Arcas will continue to bo extended
the concossions on. ..ratcd in Appendix 'p' to Gov..letior
NoJA/25781/0G/PS3(b)/146-5/2/D(PAy/Services) dated 2nd
March, 1968,

(ii) In additiocn to above, the jefence Civilian cmployoos -
servin., in the nevly defined Fisid /jpea s ana lMadificd
Fiold Arcas will bo entitled to payment of specinl
comwensatory "(Remote locality) sllowance =nd other

Allog aces a8 ad dssinle to Defenece Civiiians g oy the
oXisting instruciions Luaw b by Bho pipdic toy [y Cian .

to tiinw. '

2. These o

. . RS . P
ors il come inte force w.oc.f. Ist Anril,95.

3. This isgsuos wilh the concurrence of Finance 1) vision of
il Ls”h colstry vide thoeir U0 Lo.0(1)/8%5-AG(14-PA) dated
(;;;.1. 1\/(jbﬁ )

i . S\i/—.
, : (L.T. Tluanya)

Unuoer Secretary to tho Opver.ment

of I,dia. \
e



o ,
' QESTRICTEZD
{ No.B/37259/G/PS3(a)/730/0(Pay/5eevica)
Y Govaornmn:nt of Indig
e irinistry ol D.fonce
| . Now Dellid, ths 17th oril, 1999,
' CORRIGENDU}
i 'Tho follovin 'wrnlnuntlis gl e thas jinlsory o
v letier wo.3/37269/3G/PS3(2)/19/D(Py/S srvices) dated

i 31.1.1995, rogzarding Fiold S:rvice Concussions to Defence
Y Civilians s.orving in tho acowly aolinct Field Apzas:-

kS
" Para 1(i%) aay e Joeluted and suvsiiiuted as under i

. "Thoe Mefenc. C.vili-n wmpioy 2, sorviag in thae ,
,[Jcnly defined madificd Fiold trcas,will continuc
i to be catitled to the Soyvee: L Twipensatory (Remote .
“ J‘Locwlity) zllowance and othior ~llowances as odimissinl’
s "to Defence Civi 1ars, as hit'.ertoforc,under cxisting
d _ instructions is.ued by this ;inistry from timo to tinuc.
R Howaver, in respoct of Defunce Civilians oaployed

‘ in the navwly defined Fi:ld Arcas,sonacial comoensatorny
s _ (Romote Locality) Allowiance 2n’ other allowancoes ar.
A not concurrsntly adinissible alongwith Field Sorvico.

_ ) <
2, This corrigonduin Issu2s with tho concurr.ncw of the
Financo Division/A] of this ,inastyyr viie thair I.D,HO,BBB/P‘
dat(}d 5.'1‘-1995. ' . o

s fai nfully

coeal N

‘ﬁ ' ' (L.T.Tluanga) .
N , Under Secs trry to Lhe Tisviesl Jniis

e Toke: 3012739) |
S To , - |
! The Chief of the \rmy Staif

l M.sw Ds.‘lhi

Copy to:n. _
s per list attached.
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EERCRREY P A

Nu 37209 /aG/rs 3(a)/90/D(pay/Services)
o vornmant of ITniin
Ministry of Deicnce

Lew belhio- 115 g1y <8 - "30\
.

D‘ate:l the i3th January 1994 -?C—

To
The Chief of the Afmy Sallf
Sub 3 Field Service Cencesslons tgo Army Personnel
Imclementation ¢f the Tecommendation of the
4th Central ay Commission‘
Sir,

I am directed to $ay that the 4th Contral ray Commission
i Para 26,98 of their deport, has recommended that the
existing Cclassification of areas for the grant of field
Concessions and the concessions admissible 3 fleld areas to
Arued Forces porsonnal should pe reveiowed by the Govt, The
structure of field service concessions has s

President o implementation of the followin
. this regard ip S0 fare as the offrs and per
' Yank of army ( including arry nostal Service) are concerned,

2.1 Classifigatica of ALeas. At present fielg

A, araas are
slassified into thise types, namely, Full cileld, ‘o

and liproved Moditled Field Areas, The Aeas in wiiich fielq
servica Concessions are admissible havo bean Ie-dofined,

Hereaflor, fleld aroag Will be classified as Fleld areas ang
Modified Field aress only ' ' '

“

2,2 Pre-requisites f. p Classi. ing an arsa A8 Field Area ga4a
Modifled Field araa Will bu as £ollows -

Field Arxga, Fleld Arva iy AN area wherg troops are
deployed near the borders fo oporational r
where imminence of hostilitics and asscciat
exists, Troops in such ateas are located for raasons of
cicrational Consldorationg alons and ar. not living in
Cantonmants. '

Modifled rie)q Area, Vodified Fleld area is aj alea wphere
trocps &re deployedlin Susport of Combat echelons/txoops
in an operationa}] Supsort role, Degree of operational
Lvadiness ig Slightly loweyr than that in Field Area,
Though sustained Survedl tynee Continues, S

2.3 The details of newly dufinog Fijed Arezs and ‘ndified Meld
Areas are Contained 4p Appendices ARy taspectlively,

2.4 Alternation, if any, the Fleld/vod 1£1ed Areas will pLe
notifiea iy the‘Governmgnt of Indliu fiom time to tire,

Con'\'.d. “ s o oe '2/"'

service

ince peon reviewoc,
I am directed to Convay aumintaﬁsxkuxx:insﬂ the sanction cf the

a decisions taken 1in
sonnel bejiow of ficer

Hfied Fiold

equirements ang
8d risk of 1ife



; modified field arca in any one or

1

AUS ' BICTED . | - \{0
-2 - - B _gR- 9. |

2.9 Arvas classlfiod asg Fleld accas snd lodified rleld Aleay
Will be reviewsd YVery three yoars, Tho Coview process wil)
COmRNCe one yaar in advance of the Coipleticn of three years,

3.1 Concessions, - Mongﬁggx;ﬁligggggg. Pers nnel serving in
riold ureas and modified field arcas will be eligible to the
yrant of Compensatory field areas allowance and Comdunsatory m
moaificd area allowance, spectiively, _

.2 The ratos of the cllewances are given velow ;.-
A

D i

e e e e e S ————
sl tlo dank nate oz comper: satory nale of

fleld arg¢a allowance compensatory
modifled
filed area

alice
”“ - *”““%“m"“mﬂ?ﬁETﬁTw"“m InRs oy
e Lt Col & above 975 375
2. Lt Col(TS) & iaj 855 350
3. Captain . 820. 325
40 2 Lt/Lt ' 780 300
5, JCOu lacludigg Hony 50 225
4 Commislioned Offrs
5.  Havildar - 450 179
7. Sen 1k including 375 150

eIslwiile NCs (E}
e e

— e e

3.3 Ipa‘ggnditiops. Governing the grant of Comperisatory filed
Area allce "nd modlfied fiold area allce In the case of Offrs
will be as follows jw :

Admlissibility of Compensatory‘field area allce
Compinsatyry modifiag Field arg¢a 3]lce W11l Commenc: frog the
date on wilch an Offr arrives ip Jleld arsa/umodifiod field area

00 being posted to a unit/Formetiun field area Subjecl to the
following ¢xceptions ¢

-}
AL

Exceptions, An CErr an s ap

$gut {rom a field aiea/

more of tho following circum-
stances shall pe el.gible for Compensatory rfinlc area all.wance/
Compencatory modlfied field area allowancge, :

(i) o a miximum period of 15 days -

(a) When placvd un the Sick 1sit Loovin: - that

immédiately on the“expiry of the period on the g;¢
11st, he returans to ai area ot wilch the Allowances ig

adinissible,

W

(L) When on Causdd leave

(¢) Whils on transit (o,

0 NG fieij_area/modifled
rield area to anoiher,

RESIRICTEY
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(11) For a maxlamum cesti.d i 3 months, wWhile on lemporayy
duty subject to the fnlfilment of iko coliowlng conditions -

(2} The officer continues to be borne on tie strength
0% tne Unit/Formation in the rield/inodiried figld area,

(b) The officor in tne ocfdinary ccurse returns to

duty to a maxx rield/wcdified fleld area (not necessary/
the one from which he weat) on ternination of the
temporary duty,

(¢} The pericd of av .ree 23 spent wholly on duty,

NOTE 3 Compansatory field aroa allowance/compansatery
: wodified fleld area allowance vill not be admi-
sible to ofiicers holding posts elscwnore whe
proceed on tempocary duty from field/rodificd
field area,

.3.3.2. Conmeinsatory field asca ulldw“cos/COnpensatory “oaitied

rield arca allowances will not be admissible in the follewing
chrcumstarces jw .

(2) When an officer is ansent from the filed arca/modified
ficld -isa on Annoal lezve or sick leave or any other leave
Excepy casual leave, -

(b) ihen an ¢ificer from a peacs area ic escecially
appointed to officiate 1ip a vacancy of less than 3 months
suratiocn 1f the ermanent incumbent continuves tc iraw the
Concensatery field area a]lces/COmpenaatury moulflan fleld
area allces under the excertions mentioned abovz,

MATE Compensat.ry rField “Xea allce/compensatory modified
Lield arez allces will not be adalssible 1 addition
to allce, farugfx ferelgn allce,

compensatory daily vilce for s rving ex-India,

3.4 IﬁﬁwﬁgﬁéﬁiQEE“EQE“ﬁbawgEﬁﬂﬂlﬂgfﬁcﬁﬂﬁ?ﬂiﬂlifx tory field
alfoa allce and rodificd Fleld wree™alTcs 4n the cass o
JCOs/OR inchiuding NOs(L) will Co ire sarno as glven ia Zora 1

ol Grexure A to this Alnlstry's lotter s A/02384/A6/PS3(a)/

: 97~S/D(Pay/serv1ces) dited 25-1-64 as amondad,

-~

40l Admissibility, Thess rates oy allowances will " admissible
: to

(a} Fursonnel serving in Jetaghagats, Units and rans in
aleas mentloned In Apoendices A a B,

(b) Personnel of Cefenas Sicusity Carns waoloved wi th Unit
wWhose personsel are eliqgible for tiw gignt of those
Conci-ssions, :

4,2 Lists of Fmns/Units which ape ip ficld ar.a of modifled
field area and are ellgibls to £131d s pv)ce Candasvions Wil be
notified by the Coxps Comnander to pACSs concaruxl quarterly ie
fof the QE {Aay, Aug Nov and Feb Svery year by the 1 th of tno
month subseljuent to the Closc ot the qaurter,
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, v44,3 Qther concessions i (ther concesslons in king at presaﬁ6k'
l* admissible in full field areas as per details glven in Annexure
f A to the Ministry's lettor No A/02584/AG/rS3(a)/97/s/D(Pay/
¢ jervices) dated 25-1-64, as amended w'll continues Lo e
W admissible in the newly d2fined fiwld areas as glven In AppX
: A to this letter, Similarly, the concessions admissible in
o Modified fielad areas a: per dotails ygiven in Acznendix A to
i "~ this Ministry's Jletter nNo A/25761/AG7P53(b)/140~3/2/0(pay/
! Sarvices) dated 2,3.63 as anondsyd will be admissidie in the
o modified field araas as vner ajendix 3 to thls tastler,

5. Three allowances will, howsveu, :0t ve adulssivle to i1~

{(a) Static fdrmations/Unlts =g, Military rarms, 4:S,
flegruiting Office, Trainlay Cenitres & =stavli.shenents,

(b) NCC iireclurates and Uaits,

{(c) TA Units unless emoodied,

(d) unacord wirices and sunilar tgstablishemeats.

5.1 High altidude/Unconenial Climate Allowance, Ffecrsonnel
s3rving inh Fleld areas whic: arc situated al & nzlakt of $000ft
and above including uncongenial climate areas velow holght of @
9000 ft will be eatitled to High Altitude/ntongenlal climate
allowance, A lowur rate would be aoplicable for acvaas &k with
an altitude 9000 £t to 15,000 fU anu higher rats for areas
ai-ve 15,000 (oxcludidyg Slachen), The Jetalls oy these
areas ase yrven Lo Apox O, Too ratss of High Altitude/Uncon~
genclal eldmate allce alre given as under - .

ot
£t

€1 No Rank Ga{:I(Peight from vat 11 (lieights
s OCU0 it to 15500 It e D000 It
ncl eracongenial {erelading
climate wisas u2low slachang
e e heignts ¢ . 9090 ©t —
1. Lt Ccl & avove 400 600
2. Lh el (TS & el 350 579
3, Cootann . AR a7
4, EIRA R x®R 200 X% 304
Se JCos incl Hony 180 27¢
Cuwnlsloned oifixy
G, Hevildar 140 210
7. Sep /il Insluding 100 150
LlLtWnile Wie)
5.2 Hiagh Altitude/Unconqenial climate allowance vill be
adislsoivle Lo addition to tho cowonsaccry fleld arta allce
and obtlwa concescrons 1o xind
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J,STA‘Thu SRATICON conditians aovorning The nrant gg blgh.?ltlppd§[

nacongeadal Clanel® allowance as given, in ‘his winistryts lettsr

o rvbﬁ/d/?b/u(yuy/Sexvices) vated 28,2.76, as saended will code

tLinue to 06 anplicable,

€., Siachan Allowance, personnel servin, in Siachen GClacler aresa
will Le eliyibie to ths grunt of Siachen ailovwance at the Te1lowing -
gnhanced ratuesy e

(a) Ox:iicers - E, 1,200/- W

(p) JoousfOoR - . = % 800 /- 34
6,2, Siachen allowances will oo admiasibl e in adoition to comrensde
tory fleld aren allowances but nol witin hiqn Al tidude Uncontenial
cluamate allowanCea, Gther conditions a0 ST LA crant ot siachen
allowanc. au cantatnad ln tiais Piinistoyts lettec N 1(2) /01 /D (ray/
Services) dated 01 May 94 will continue to be ancllcablo,

L

7.1, Consoguential Effects 3 Of °rs/JCOs/OR who have been allowed
to rataln ramily accomnmodatfoi at the last duty staticn as on the &
date of issuc of thess orders and who on issuc of tihese orders will
cease to e entitled to retain such accomnodation may coatinue to
rotain the accomuwodation till such time @6 marcied acconnodaticn at
the present uuly statlon 1s m4da available, Altornatively, their
familics may be allowed to move to a selected vlace or residence/
home at Goveinment expense, 1°f they so choose, 1n accordayce with
existing insiructions,

7.2, Personnel of formations,vnits who will net be cliaionle to
the grant ol field service concessions, consecdunt usen the forma=—
tion/Untt peing outside the newty Jefinzd noacessional aroas will
pbe govorned Py normal conditinns a-.~licable 1n peada arca for all
PUIPO5©S,

e ———

B¢ Concessions on Attachm it

() micdividuals/Le tacn ints iron fanfUnite notl served by

thi-se oruers bubt whe are attacioso o oneraticanl jurposes to
foranations or ¥k unlts draving ihe #i0ld wervic. cen2eslons |
wi1] 1f the attachment is far less than Lwo we-ks, w2 ¢ntitled
co Lthy coacessinns ot oro: ot adadssible ond:r oara 6 of
Annexuse A to this Ministry's lettor Mo 0@?584/AG/PS3(a)/97~$,
SED Cay/servicos) di 25,1,04 as anmond

2
4\—«\&‘ .

() tf the atiachaznt is iof Lwo waeks or morw, whe allee
3 componsatory ficld srea clloe/compensatocy modified fd
area ailcs under these vrdon. as also the concessions as
anslicable as per orders ruferged Lo an para 8 (n) anove be
dmissible, ' ’

{e) il cash TAJ/DA will e adictssiole in clthar case,

¢fact  Thoss orilers will come 1nte force with effect
r -
s .

vcontd.codotb/—
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9.2, Consequent up.n the cominy inte Force of the revised

orders, the follevin; monclary ailowanc s i1} stund .ithdrawn
from 1,4,93 excopt in caurs redorsrod Lo in o ara 11,2, below g~

— 3\ - BN

.

(a) opecial adhoe allewsnc.: ¢f fag 70/ 20 adniissible for
otficebs,

Ab)  Suparaticn 2llowancs o7 MW, 140/- ©4 adml- - ble for
Offrs, ' o S

(c) Speclal com.ansator, (ficld) allewance ranyglng from
Rse B3 to fss 23 M adaissible For JCOs/OR Lacl NC(E?.

10, Sieclak comensatory (A-mote Locality) 3allowance, T4is
allce wWnIch 18 at oretonit Tadmiscitl  In mo " #8led Tisld areas/

peace ar-as on the clviliau patizre 111 nlso stan: withdrawn
out w4t 1si Feb 1004, :

1,1, Ad justment s ¢ Tae wllce s - atlennd & para Y,.2 above
drawn o the Indivi.uals coaceoraed afiar 1st Anril, 1993 wil)
he adjusted against th. cowponsitovy field .. a.lce and

Comp nratory modifi.d fiz1l9 arsa allce, if adinkssinl ., underx
these orders,

11,2, here, however, arn i:dividual has cecome disentitled to
any monetary allce conseyusnt upon change La the clasSification
of ar-a, no recowwry will be made of the monetary allce already
avalled 0f by an indl unde2 th: existing ord=rs uute the date
of issue of this letier, : o

12, The existing orders on the sucject of fi21d service
Cconcessions will stenu inodificd to the uxtend indicated above,
13, Th: concessions to b. odimizsible to da2Fence clvilians
scrving in the newly ‘ledined _i7ld arcas woll ve notified
separately,

14, Suitable adminsirative i:.structicons far Lopliaentaticon of
these orders wili ve issucd

Lot ALy Hors, oo inas 1‘.tatiqn
alth CG0A, : :

[

15, Tris issues with L . cuncuzi-nrce of “inance Divislisn
o: this Ainistryts vide iieiyr UG No %(1)/#5-A%G(6~PA) dated
12.1.94, ‘

.

fo s tad thiully,

v Sd/= x x x x x x X
, | (LA Knan) -
: (Under Secy to tho Gowt of Inaia) :

Gizu THECTEY




NN Appendix 'A' to Govt of India

RESHICTED — - _

— O

e —9 - K

Ministry of Defence letter No
37269 /AG/PS 3(a)/o0/b(Pay/sexvices)
dated 13 Jun v4

(Refors to Para 2.,3)

LIST QF FLELD AREAS

1,

4o

EASTERN COMMAND

(s) Arunnchal Pradesh

(1) Tirap and Changlang Districts,

(11) All arcas MNorth of linc Joining point 4448 1n
LZ 4179-Nukme Dong MS 3272-Sepla MT 2989-Palin 20
9213 Daperijo MY 5841 Along NL~1273«Hunls. N4 0.70
Tavakon Ml 8136~Cha.pai Bun NM 8814 all inclusive,

v{12)  Manipur and Nagaland States,

(¢) Sikkim ¢ ALl a1 :as North and NE of line jcining Phalut
LV 4750~Gozing LV 705%-Mankha LV 6160~Penlang La LW 0666
Rangli LW 1448.pp 1 in LW .453 on Indo-Bhutan llorder - gll
daclusive,

i

WESTERN_COMAAND

Hlmachal Pradesh 1 All arcas East of line joining Umasila
W 3957 Udaipur NY 8663 Manl Karan SB 2300 -~ pir Parbati
Pass TA 14%9 « Taranda TA 2335 -~ Barasua Pass TA 8801 all
inclusive, .

Gurkrzk CENTRAL COMMAND

Uttar Pradesh : All arvea Nexrth and NE of 1ins joining
Barasua Pass Gangnani TG 1362 Govind Chat TG 0937-Tapevan
TH-i822-Munsiart Ty 8987-Relagad TO 24606 all inclusive,

NORTHERN _COMMAND

(2a) Ladakh Soctor Areas North and East of line Jjoining
Zo jila MU 3053 Baralachala NE 6679 along the great (Jimala-
Yan Range all inclusiveo

(b) Valloy Soctor ¢ All areas west of line Jrining point
1556 1n W B470 Gulmary MT 3105 Naushara MY 3105 mp Ringapat
MT 2133 Handwara MT 2043 Lalngyal MT 2339 Point 840% in NG -

4365 North of lino Joining point 8403 Bunakut MT 5453 Razan
NN 2239 Zojila all inclusive, '

(¢) Jammu-R ‘ouri Sector : ‘All areas woest of line joilning

Tip of Chicken Neck RD 7073 Canel Junction RD 6364 Mawa
Brahmana MY 3854 Point 1556 in Mi5470 all incausive,

089000000044 \
RESTRICTED | >\"> W
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LILT OF 0UJFIdD FIoLD AREAS
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SOUTHR AN WESTERN COMMAND

(a) Hadjasthan and Punijab Areas Wost o7

Jin2 joining

Jassal, Barmer, Jaisalmer, Pokharan, Udasar, “aha jan,

Rznges, Suratg
Fazilka, Jandi
Hussainiwala,

Ihtérnational
(b) Haryana ;

arh, Lal
ala Curu
Dera Bab
Eorder a

Satirod

(¢) Himachal Pradosh POATERS arth of 11

garh, Jattan, Alohar, Govindgarh,

y Moga, Dholewal, Beras, Cpir Sarangwal,
a Nanax, Laisaln sulge upto the

11 inclusive,

(Hissar)

joining

Narkhanda, Keylong upto rield ar¢a line/high altitude 1ine,

EAST&RN QOMMANQ

-

(a)  Assam and Atunatihal Pradosh

(1) Cachar and North Cachar Dists of Ass=m
including Silchay, ‘

(11) ALl
of River

areas,

Bramag

ar.as of

Alunachal Pradesh apc Assain lorth

utra less Tejpur, 'dsomeri ang field

(b) State of Mlzoram anc Trivura,

{¢) Sikkim and dast Bengal i

WLadng Seveokoe

dagcakot Lid 0143 Dapd T LW
wangz, lam Toa Estat:
tleld area line/Inte

CENIRAL COMMAND

ATeas North of
fucanr, Josfilmath,

Uharchiula; Kasauli and Halondra Nagar Wpts International Border

all iaclu 5LVvo,

NERTHERN_ COifA ND

(«) Valley Sector ;

LV 0197

line Ho

Balamulla, Kupwara, D
Pantha Chowk, hanabag, Anantnag, Khundru and K

the exlsting High Altitude line all dnclusive,

(b) Jamuy Reqlon : Arecas West of lin
Lrahmana-diZBary,

Batote, [atni Tou, HRamban ang Banihal upto

High altitude 1ine Gl

00000.060.00

RESTUICTED

POAreas Worthwards o line
urdong LV 985¢ Sherwsnl LV 9453
1109 New Va1 Haosimara QB 7894

CA 1377 upto the Hlgh z2ltitude line/
Inaticnal ivwrder all inclusive,

ining Uttarkeshi, iuresn Prayag,

P
Caame bl s

Rudra Prayag, Askaote, Charamagad,

Araas West of line Joining Patian,

ymula 2ancasg Aankos Bun aLr,
1 4 ' 4 ’
hru up to

Joining BP 19°
Jindra, Dhansal, Kitra, Sanjhi Chatt,
the existing

inclusive,




R+ Bt LR Rt YA
' A-pendix 'C* to Govt of Tndi Q?‘
Min of Def letter No 37269/AG/1S3
(a)/90/D (Pay/Services) dt 13 Jan94

(Kefers to para 5,1

LIST OF HIGH ALTITUDE (UNCONGENIAL CLIMATE) AREA

1, JAMIA) AMD KASHMIN - Area slony the following line veyondi-

Ceasc Fire-Line Nullah crossing BN 2180 SOUTH along
Nullah to NALA junc Nil 1969 SOUTH along l.ilah to NICHINAI BAR
NN 2048 SOUTH EAST along KASHMIR/LAUAKH boundary passing thmough
heights 17573 (NN-73) 19590 (MM 72) 19830 (Nil 91) 17672 (Nu 60
FARIABAD (No 10% s0UTH JAST along boundary to G NT 2490 SOUTH
along boundary to point 21570 (NT 2400) again along boundary
to GR NT 2758 EAST AND NORTH EAST alonr boundary to GR NT 4749
SOUTH EAST along boundary to HAGSHULA (NT 5662) SOUTH EAST
along boundary to UMASILA (NT 6850) SOUTH and SOUTH EAST along
boundary to KANGLA JOT (NT 9420) KAZALWAN "UREZ REGIDN, RING
PAIN ANC RING BALA REGION, TITHWAL AND TANGHAR dc¢GION AND
DODA,

2, HIMACHAL PRADESH : Arca.along the foliuwing line and
beyond - : ' o

Along foot path and then nullah to point 12380 (rz 0891)
along MIYAR nullah to its junction with CHLNAD at NY 8663)
SOUTH EAST along R CHENAL to KHOKEAR (v 43) to RAHLA

(Nz 47) and straight line to MANI KARAN (SE 6486) along
Txnexkax xEMAxRARAFxSEHER PARBATI R TO IR PARBATI,

3, UTTAR -PRAJESH s+  Area along the f Wi 3

beyong, BARSAU pass (944875 poigt 9037%l%8§3829%1ﬂing€ )
973852) KEDARNATIL (TG 555%) UADRINATH (TG 9053) v KESH. AR &2H
(TH 0130§ (excluding town iimits) tc JULAGWAR TH 3539) KALANKA
TH 5028) MILAM (TH 7423) SELA (TO 2593) CHI'IYALEKH (TC 4994)

| and area above 9000 ft in the designated field areas in A~ox 'AY,

4, - NEFA 3 Area along the followinag line »nd beyond i-
_?mint 14600 (MS 2681) to SENOE NZoNG 1S asy . .
6777) SALPMG (MI 1379) LA%UN* (5T 2280) KHgNnga(%% 4&3%% (S :
MYARIN (KD 752%) to 8th wile stong (Onc £IR0 NYAI' Road) 8 th

snile stonz (on DAPORIJO - LIMEKING ROAD) poyom Rxx (4T 9379)
2nd mile $done north of YARS (MP 9575) DOSING (NL 3592) DALROH
(Nhr16208) AHINKOLIN (INF 8:44) KRONLI (NG 2401) GURUMCON (NN
4592) LATON (Né 7579) HAY. LIANG (P19 1993 CHCHEA (1 9943)
KA HU (4 0129) point 649C (N' 1407) YIJAYNATSAR {3 4356)/

5. SIKKIY

North and North Last uf tae 1ihﬂ cunuing £ ot ’ )
. ' ast ne | s g From point 127650
(1IN 96) 2oint 10140 (LT 17) point 10405 (LT 38 ) noint 9C10
(LT &1t 45) Mala Junctioa (LT 5373) SAV LTI (LT 57510

0030 (LT 04) oint
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0 OF LOHOATAY
BT AND LCCACLY TCoUTnrn

7.

1, — cn the basis of the fourtn c-nfral pay commizo.ion
rocommendation, the exlsting classification of aroas for
grant of ﬂlﬁld_iﬁﬁilﬁg_foncesslons has been revited recently,
vide Min oy Def lette No—7..69/AF /PS5 3ia)QO/D(Pay/SerGTEFsﬁ
Scene of ~gsSL.rs/comrensatary allci:
a0t vL ST L0 personﬂcl. LS
per tae ibid Govt ord I cacld ar A amt will ke crascifiod
as fies)d areas and modl ficey f1:11 ar-1s on'Ye ‘e etaile
of newly defined fiold arcas n’ nodifioa field sroas o con=
tain.d in AppX 1AV and YH' respectively to this letler,

R It is propos2d to extend th sau Concessluns o Defcnce
civilians employed 1a thu fiel ar.--s as Lh2y serve wide by
side with services person .l under silar cenlitions 1n the
glven ar.as, They arc also required to move in t3 tho vorder
areas and. also serve 1in J.nse jungles risking thetr lives for
purforming duti s assignca to them,

3, The followlny proposals for enc.ssionsfallo~onces Lo
defence civilians posted L1 these nichs hawvis e 20,0520 to
wiyn of Daf for consideration i-

(a) Defence civillans sobving Ln Lo arrae AN 00l

5(:;§2>\ fiod fleld arcas to oe eliaivi. to h lgrant.;f 11

, area allces an. compansatorly o SiLioe el o 7 aljcas
respactively at thu fe lnwing rates oo \

iuuu of  ang U L {Hate of .
fioid aien comy modi=
allcas fieu field

. - jare illce

---oa-\‘.----‘ -— e e - -..-..-(.-mov--o-o A )

For Pay upto 900/~ por mont™ Y Sy Bt i V=P

For pay exceeding Rs, 900/~ iy, 450/ ="M fse 175 /=P U

but not exceeding B, 1500 /=PM

For pay exceadlng B, 1500/~PM T, 650/ ~PM Riyw 0 [ =PM

put not exceeding B, 2300/ -PM A :

For pay exceadin@'k.230'/~PM g, 750 /=0u 00/ -PM

.
PR N I

s I
:./«-—;
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but not esceeding B, 3000/-PM

For pay exceeding b, 3000/-PM s, 975 /="M s, 325/-PM

(b) The speclal comp :nsatory alloce such as Hill Compensa-
tory and winter allces, Bad claimate allces *tc not bo bu
adiition to thls allowances,

(c¢) The other concessions in kin: at Pr sent adnissibl

in full field areas as per details given 1., Annexure 'C! to
4in of Bef OM No A 02584/AG/PS-3(a)397—$D (Pzy/Services) ut
9% Jan 64 as amended from time to time to continue to be
admissible in th. newly defined fidld arca listad at aon>x
‘B to this letter,

(d) The above mentioned allowances will not be admissibl.
to -

(1) Static formation/units eg, military forms, MES,
Recruiting office, Y.aining centres and vstablishments,

(11) NCC Directorates and Units,

(111)TA units unless embodied,
(iv) Recnid office ai. similar establishments,

4, High altitude/Uncorigenial climate allce Civilians serving

in fleld areas wiuich area situated as a helght of 9000 ft and
above including uncongenial climate arvas below the height cf
9000 ft to be entitled, Yak The details of these arvas are qglven
in Aopx 'C' to this letter, The rates of High Altitude/Unconge—
nial climate allowances are given as under :— '

- e mm G s Mk wa G W Gy e e o We @n e e

Pay Cat -I (Height from Cat-II
9000 ft to 15000 (Height
ft incl uncongenial above

climate areas of 15000 ft
9000 ft excl
Siachen)
For pay not exceeding &, 950/- Bs, 100/-PM Rs, 150/~PM
For pay exceedin,; B,950/~PlA Bs, 140/-PM fse210/-FM
i but not exceeding k,2300/~PM ky 280 xitM
’ For pay exceeding b, 1500/-PM Is, 180/~PM. Rs, 270/~PM
3) but not exceeding k,3000/~PM
”a For pay oxceedin M, 3000/~-PM Rs, 300/~PM ks, 325 /~PM

K] - e w» o o> -----—m-—u--—“-----— - ew M e s ww

The High AltitudrfUncongenial climatc allowance to be
admissible in addition to the field compensatory allowances
and other concession in kind,

Se Cc.mand Headquarters are requested to «xamlne tne above
proposal submitted ti Ministry'of Defence and given their comments
/views, Annual financial laplication on the above proposal may
please be worked out separat<ly in respact of field allce mcdi-
fiod fleld area allce and High altlitude/Uncon enia. :limate

allce and gw furnsihed to this Heacquarters latest by 20 Mo, G4,

(sd/- _
XI‘\/\Q\/ ’6/ (sérom; Eixsxaxer:‘a) )
_ S0
Q§§%§? Q§§éJr Dir.ctor (NI’)

Oorg 4 (Civ)(d)
for Adjutant Gen:eral

RESTRICTED



. - g,": @) T ';

P ' isr] ’ . Xp /)) HFU A
. k""\\ l"ylu v 'JUUJ,‘J/]LI/\JL ,",o o ¢ o u.l.l ]‘ ' -‘ \ S - . ““‘m"“ 30 :
e . ' Haverneept ﬂl‘ T . R el :
:\ ' o [ | (
, Calsbyy or Y | : ,':L>2df
: Do xtacat’ of 1).0 ---- P v ' - :
... S | ' L
u( . , New Deldlbn o Uav s oee's 0 19l e
| ODETGE MEMORUNEIN | A
; . /o
cipjeet s~ Iuprovereat ta factlitles for (iviﬂuﬂu pualovees of Lh\‘ :
Central Go«l, serving Ln the stete oo iPluh Fasteru, ) W
[ege R A& N Jelende and yQKHhﬂdoopq\tv .
’.a\\f o

The ws dyrslbnod tg alrected 4o 1xjur W Ldugﬂuuo guryls 0.M No
g e J014/3/82-B.IV At 14t Decambery 20682 ood B0Uh Mopren, J)u.!. on the
’.\LJ(QL eentioned LbOV ard to uay that vl que tuion 9! making saltable.
sproverents fn tha gltovgnces and factl ticg €0 Certedl Gorte .
\IP]UYCCn poated Ln Hg- ihFastera Reglon cewprlilre e states of

;J.h, Meghalaya, Martjar, Na[vlund, Tvlidiey fousactal Pradesh and
201am hins beon engaLsxg thF qreantion o0 the Tove. Arusordlngly the

.rvsldent,is now pleas d,to acecidv as roiicds to. | ‘ j
g £_lnlﬁn9-QQ&£&D“LQLLJt&LuJ‘ | 2 ¥
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/) §TICNEL (FOICIAL), MABALAND, DINAPUR,

Crofl Sult ol 2053/89
/ . o
Sakhu Semy and 247 .

-n VOrf.U'S - '..':l.‘l' ‘-.

. Uninn of India and“ﬁ%ﬁhha%if”

Y S U TR

jJL/i’;L/’(/ st h ) ’ ' . S o .

This case has been {iled by Plaintiff who arxa numbering |

847, Tne Plaintiff arg 2il ¢ivilian employees working under

. <T:::TL}7 Worke Snglngor Area C/o 99 A.?,0, under the Niniatry. i

R AN A U}fOﬁCO and are posted in the Stste of Nagaland, The. 4

gffﬂf' w{?*‘Plu~n\éff claim that tefng civilian employees under the E

- ; Ministyy of Defonco, Sovernment ¢f IndSa, Lhny are entle i

‘ tl1ad tq certain free cencessions &nmd othar allcwanceg ase |

. - por Soparnmont of India, Mintetry of Dofenco letter No. |
PR A/C“ﬂﬁdfb/Pbagga)/ 7.S/0(vey/Servico), dated 2%th Jan.

: \'~::T:“';LZ?5. Freg coacsssions and €acilities avre granted to the ;

—y

civiiian emnloyeos postsd in fleld stations. The sald
facilitios are wmontioned in ANNIEURE-"A®" to the plaint.
s wfhe plat ntiffs also claia that besides tho Frew. Fleld
Concessiong, . the Govern=ont’ of Indis also granted apecial
Duty Allovznce and Specfal Cowponsatory (Lemote Locality)

LD 0

g Allowance vide Sovern=ant of Indi: Yinietry of Dufance
E’N ")fﬁv‘ ~ letter Ho, 4(19)/83/0(Civ-I) dated L1-01-1934 which i3 -
/7;/t : \u”:Xth~u*:Jx¢bit~Po and Soverrment of India, Mindstry
ey ¢’0f‘51nancc (Desargment of Experditure) OuP. Mo 20014/9/7
‘“.¢ﬁfﬁf‘,; aney IV dutsd 23-09-12T5 winich 1s ¢ AR - Cm B h¢bxt-P~5.
dﬁ'“'(mnm“t:m“§uua tiouse Rant Allowsnce wes alsc granted by the Oovarn«
C“vmgdw”“(' ment of Indla, Ministry of Finsnce (Department of Expohw

diture) O.¥. Yo, 11013/846-5.11(3) dated 23-9-86 which is '
AMMEXUREDw Sxh Lo lePab, The Plaintiffs clalm that thase '
Goesriment of Indis 2o
syans as such they ara entitlad to be
$ nce of any epecific and clear
vers the Gevarnmant c{ indSs, thoesc alloxances can

o
(A4
B
at
o
[4
,{.
Q

. Tou ot { L% - v - \ P By N i, . !
moat Du withensld by the defondent ho.5 who i o Ared
-

fccounts OFficer, Shilionge The plalntiffs elalm that the
exic defandent No.H nhae without any spocific instruactions
ne orcers {rom the Govsramant of Irdia has with-held thé
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ahich i AMMEXURIG-Lxhib1t~P=91 lotter No.PAY/11/F, |
313/1 dated OB-07~1985 which 1s AN IEYURE-H-Cxhibit- i
PO from 01-03-8%, Since thore is no specific ins=~ ' o
tructions or orders of the Sovernuent of India not &
1O puy or with-hold the azid slleeencos, the plaintiff ;
cleim that the dsfendent Ho.d hez no authorlity to with- . g
held the payment of the said allowsnces to tha plaint- | %:
{ffs, The plaintiffs therefore claims for the follow- g
ing reliofs 3=~ -
(a) A decceu to tho effect that the plaintlifs are b
_ t’\“‘ entitled to all the following asllowances as %
i \; aduissible and granted by the Government of Ei
| India. : ;
,f (1) SPZCIAL DUTY ALLOHANCE - es Pér Governmont é,
4 of India,Mnistry of Dufonce No.4(19)/03/ :
<-31:ff D(Civ-1l) dated 11-01-04 with off&ct from f
— ‘a Yarch, 1960, | ’ . _ .
e wopt (11) SPLCIAL COPEMIATORV{RZMOTE LCC/ ALITY)
SURCA ALLOTANCE - as per uovarn@cnt of India, f
, Wintstry of Finance (Department of Exp~ ;
a/\ﬂ*! snditure) O.Y.No,20014/9/86-E IV dated v . §
| 23.09-86, ' |
(111) HOUSE RENT ALLOYANCE - or por Government
,{;,ﬂ“dn , of India, Minlstry of Financs (Dapartment
et of Expenditure) O.M.%o,11013/2/86/E-11(D)
A O dated 25-C9-85,
(b) A decres to the effact that the defendents to
' pay the above slloxance without furthor delay
with arrears, ' - Co
(c) Cost of. the Suit. o , y
(d) ‘Any other relief or raliefs which the Hon'ble

Court doom T4t and propore

The defendents nave also filed thelx written '
statamant., The stand tzkXen by the defendents is that since
the plaintiffs are enjoying Froe Fizld Concasslons, thoy
ave noe cntitled to cladnm ¢he other cllowances, Tho

. - b e - 0 oa w0 Kl P e ~ ~ 3o e - . .
Gelondonts Lo Fore D ool thofir Wrlttan Statewent has

wioced that the plefntiff os per Government of India,

}““,‘inﬁ‘str\}v Qf D;)f'}ﬂCQ 1’ tar .:3,-’-‘1(1() /ﬁS/D(CiV*I) daﬁOd
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cve D aae . ' , <
same wWas stoppod s it was clarifiod by COA Patna vide
Lottor Né;?ﬁfﬁfﬂﬁ7ﬁflx dotad L19-Ca-1995, which is oxhie
Lited by the detfundents og Ehiblie-D-3, The defondants
ctata that since the clarififcaticn has beaen mada by the
COA Patna vido thoir letter dated 19-04-86, tho plain=
tiffs are not entitled to the other allowancos since thay

care In vecalpt of ithe Free Field Lorwice Concossions,

Tho dofundants nhovae iﬁ‘Pnru T ¢f tho writien statement
havo also damied thz€ ths plaintiffs service condition
arg not the seme as thoso other Contral Government Eme

“ployeces, The cententien of the dufondents is that the

;-;l:si'm‘;ti‘?f:a sve roL ontitled Yo clinim the other allow

cwiances granted by the Go-vernmonit of India since they

sro enjoying the Freo Flold Service Concessions and’
+ ‘ L
their ¢lain ic absolutely Yaselece and unfounded,

4

fter goling through the plaint and the Vrltten

seent, the Court frnre: as rmany as 22 {ssuos, The

L
“gLJi L 16f oxamingd caly ens witnoss, plaintifif. houl

Sokhu Semy who was also crossexanined by tho defendonts.,
Mo dotondents oxemined two witn’ossc:z who ware ¢lso cross
oxtamnined by the p‘air*iffs. After clesing the ovidonce

of Loth the paxt tiog and zfter exhnibizting the documonts

o

(%Y

boath tho partica ¢he csse was ordered for the final

Csrgument which was to be heard on 15-11-74, Tho Counsals

tor both the portices wera &lso dirseted to (Ll written

Aargunents to zssizt the Ceurt,

!ﬁM“ . .
. 00 19~11-94 the dey of the final argument of the

(B

Uchseo the counzol for tho plaintifis Shri K, l.uruno

produced 2nd breught to the notico of this Court, throa
judgmant of the Cantral Adainietrative Tribunal, Guwahatl
nench, wherein the Tribumal ordered thet the thres alle
CHANCOS

(a) Special Compensatory (Rezota Locality) Allowances
(o) Spacial Duty Allexgncos

(a) Houss Rent Allorancses
granted by tna Governzmaent of India vide C.M.4(19)83/0
(Civ~I) dated 11-01-94 which was cubsequently coverad
by O.M Mo, 2C014/16/258/5~1V/E-11(18) dated OLl-12-86 and
T M. .‘:«3,13017/)/_: ToYi(8) doted FRe02-90 aroe admissibleo
and tho patitlcensr, ara enids

o wo tha same In tha absencoe

ﬁﬂﬁtdaud/w
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of any order or ins struction from the Sovernment of

India and the said zlloxances are payable with affect
from thae date of enforcing the ravised pay scaln of
1936, Tnosse three judgements are roported in Original
Application No.4C of ;9899.Criginal Applicotion No, 49(G)
rof 1989 and Originzal Applicetion Yio. 50 of 1989 decided
on 29-02.94, Tha said 3;pl‘cat*cnr wore filed by Shri

D.3.%0nar and 143 othe - varsus -~ Tha Union of India
snd athors. lhe aa

/

pe i Lenars are Civilizn Ewployoas

- ~v'ar sing in the egtablishmant of the Garrison Engineer,
fﬁ;ﬁ Sllnye “uw&.,. C/o 9% u,p.s.

ﬁ f' 'éiﬁ ~ ;%\ counsel for the plafintiifs, Shrd V. Mereno has

- S drawn tha attentica of this Court throzuzh the seid three

: JUJC\&ME.J snd aloe eubnits thet tha pleintiffe in this

. : pwo“unk,,u‘t Vo, 25% of 15%3 are eleo Clvilian Employone

[

un\ur tha Ministry of Defence and similarly placed in

M,V_"ﬁ;ba sams positien oo that of the poritioners of tho said

Ao
*
snc o Gudysments ond the gans ordors of hhe Sovornmant
2ogud] ‘
G indla invalvas in thg present sult Vo, 299 of 1930

a,wyyzq Lame 29 nfolvcd i the three judgements of
L\L'

( 'dbL C.iei, roterred by him., The Counsel for tho'plaintiffs.
W nas alao dravn the atientien of this Court that the rose-
f:} o pondsnts o2 avi 3 oin the threo CohA.l. Judgement referred
E/fftjﬁo by him are alco lutendants Yo,3 and 4 4 C.S. No, 253 of
)7;{Pi 1988 along with the Area Accounts Officer, Shillong as

Gafandant Mo.9 ac such the semo judgerent is binding

L upor Loeon velth Lo ference to tho prescnt case Wo.250 of

© 1988, Tho Ccunuzel further sukaitted that since the cese -
ceisow covared gase, this Hon'ble Court may also pass its
judgemont drow the decree in terms of the sald throe

judgemznt, 0“ the Gantral Adatnistrative Tribunal, Guwahati
Bench.

efendante Shri E.Y.PRenthungo
also subalits that {n view of the said thrse judgrments
i+ 1c a covdred cose #s guch he has no ﬁubmisaiéns 20
mevo on the judgersnte apd tho case in nond G.5.250

of 1983, howe _N; 1o s lee ¢f subepsvnliil) of “Cuite Hoe
4(19)33/0(Chv1) duted 11-

£

O1-54 which Lz Exhibiti~P-4, the
Gounscel for the defandant subuits ot thoso cmplayecs

who are oxenmt fron Ineama Tax will not bo eoligible for

(:ontd.a,ﬁ/»
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‘his Spacial Duty Allowance a3 guch this Hon'blo Court

L

should pasg an order to this oifoct.

Tha Counsel for tho pleintiffs rabutted thic submie

i 4sions on tho grournd that his lgsue 1s not relevant at

| | a1l and not an fssue befeTe shig Court. 1t is further

E submittad that thy 1924 order has bran supsrcadod by the
1966 order 8s such whaltevar {nstructions are containad in
the instructions 0.1 Mo, 20014/16/85 E.1//C-11(B) dated
011288 and T.% o, 11013/2/36-E. 12(3) datod 2D-09-36
will Lo acted upone In view of this, tha submissiona made

; oy the‘Counsel for the dafendunts that +thosa Wird 86 aXw

i empted from Inceome Tax are nct elisible for the said allw

' owanca Jdoas not hold zny greund, The Coungal for tho pf5~

ff wubmits that in Coigireld fpplication Mo, 48 and 49

929, tho Siflco Memoranoum Vo, 20014/ 16/ -1V /E-11(B)

4 0le12-89 was issved to 872 W.L.S., vhile the same

O.10, Mo, 20014/9/86-8 T¥ dated 23-05-85 wes issued to the

137 werks £nglnzir. Cnly tha2 dates «nd year arw difforent

ot

’

i ~ but the other ficures =nd contents are tne same in both
f . 2 . .

N} i ¢

AT 11013/2/36.12(8) dated a5 03225 {n hoth tho cesec 3ro

the samd,
(D A I havo hesrd both the counsels for the parties,
; 'fﬁuly{Iv After going throuch the satd judgerents of the Contxal
i )Qp  pdministrative Tribunal, Guwehatd 2ench in Uriginal App-
rﬁcﬁﬁﬂiicagrﬁn No, 48, 49 and 50 of 1959 placod bafora mo, vhich

z
. aheflffice Mamorandus, The date and figures In D4, Mo,
2

\uﬂanmigﬁnut on rocord and after going through the ¢aso records

e AN tho docurdntsfiled by the parties, I am of the view
that tha prescnt case 1e.255 of 1938 i3 & covered cade
as admitted Yy both the counsel for the partles and as
stated hafora tha Court.
oD ER
In vies o what hss bren stated above I do hereby

PR . = .
order as fellows e

(a) In terms of the judyntents in Criginel Appllcotion

Nes 42, znd 29 of 1927, I duecrow ihet tho plaintiffs

" w 1 . LY [X
are oentluled &

-~
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granted vide C., ‘Yo, 20014/9/56-5-1V datad
R A R B O A VT P Chidd v e Gt untuu.tnu'
Ut bavlued pay of yyug, \

(L) Im tyrws of the Judoment of Original Aoplication
V0,30 of 19897, 1 decreo that the plaintiffy are
. ntitled to the tHouss Rent Allowanco ne arantad
vide Q.M 110, 11013/2/84/511(1) dateg 2809014
%&th affact ‘rom the Tecomrandaticn of the Fapth
Pay Covalssfon at-the Fates as admiz<ible §p
”égalfnd.

TEL2 pay the Ypecinl
y Lrecis) Crpensatory Momsse Locelity)

te the RAT {Zicht

3
Ce oy -

hundrasd amd fase. qeven ese raree osrm

.
g
1&$t0; anm a%tpered el Shite ¢4

a2ssement vithin a paerfod

P ortecelpt of 1hie Judqement

of two menike Tonm ohe datn
and ordor,

Mo order for cost ‘e mede and pertige 4g 23ar their

o he 3udgamine 1g rrencunced and doliverad in

Cor<ified Py of thls judgement snd order ..ay
o both the partiee,

.

S 82 /a1, s0sang Jamir,
Deputy Comnissionar(Judictal)
l'egaland, Dimapur,
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